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have specifieq certaip things, clarified
them and gpecific provisions have
been made therein. I will refer to
Article 75(5), which implies that a
Minister may be from eithey House.
Under Article 77(3) the allocation of
the business of Government amongst
the Ministens is done by the President
on the advice of the Prime Minister.
There is no specific provision that a
Ministe holding any particular port-
folio should be darwn from  particu-
lar House,

Secondly, T woulg also like to draw
the attention of the hon. Members to
the provisions of Article 88, which
clearly provide that every Minister
hag a right to speak in and otherwise
to take part in the proceedings of
either House even though he may not
be entitled to vote. Ministers of State
and Deputy Ministers of Finance have
in the past also been drawn from the
upper House. On the other hand, in
the United Kingdom the Minister has
a right to vsit the other Chamber of
which he js not a Member but cannot
take part in the proceedings of that
"House and he cannot vote just as in
ours also he cannot vote. The position
obtaining in Indiy i3, therefore com-
pletely distinct. It is up to us to do
whatever we like, but do according
"to the Constitution.

So, I must say that the fact that we
have not so far had a Minister of
Finance from the other House does
not preclude a Member of Rajya Sa-

bha from being appointed a Minister
of Finance.

Question No. 2. Shri Ebrahim
Sulaiman Sait.

SHRI KRISHNA CHANDRA HAL-
DER: I want somg clarification.

MR. SPEAKER. Later on I will al-

low you. I have not barred; I only
said not at this stage.

SHRI RATANSINH RAJDA: ‘What
.about the conventions?

MR, SPEAKER.:
mmade by you;
Questivn No. 2.

Conventiong are
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Dearness allowance to Central
Government Employees

*2.SHRI EBRAHIM SULAIMAN
SAIT:

SHRI RAM VILAS PASWAN:

Will the Minister of FINANCE be
pleased to state:

(a) number of dearness allowance
instalments which are due tg be sanc-
tioned by Government and are pay-
able to Central Government em-
ployees;

(b) the date from which these are
due; and

(c) whether Government propose
lo release any of the instalments in
the near future and if not, the reasons
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA). (a) and
(b). 4 instalments of Dearness Allow-
ance have sp far become due for con-
sideration from 1-8-1981, 1-10-1981,
1-11-1981 and 1-1-1982.

(c) The payment of the zbove in-
stalments of Dearness Allowance is
unde, consideration. Some discussions
in the matter have also been held
with the gtaff representatives as to
the manner of payment of the ar-
rearg of the Dearness Allowance in-
stalments which becamg due for con-
sideration with effect from 1-8-1981
1-10-81 and 1- - 982.

SHRI EBRAHIM SULAIMAN SAIT:
I would like to know, when four instal-
ments of DA have become due, what
is the reason for the delay in paying
these instalments to the Government
employees? Can the Government fix
the date when the Government will
pay the DA instalments to the Govern-
ment servants? 1 would also like to
know the mode of payment that the
Government propose to adopt will it
be in cash or are Government thinking
of depositing this DA, in the Provi-
dent Fund of the Government emp-
loyees? What is the mode of payment
and on what date will the Government
make the payment to the Government
employees? . ’
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THE MINISTER OF FINANCE
(SHR1 PRANAB MUKHERJEE): As
- my colleague has already replied, we
are having some discussions with the
employees’ representatives in the JCM
and the discussion is not yet conclusive,
I would only request the hon. Members
to give us some more time to have
some sort of arrangement with the
employees' representatives, so that we
can make some settlement. It would
not be possible for me to indicate just
at this time what would be the precise
date and what would be the mode of
payment.

SHRI EBRAHIM SULAIMAN SAIT:
What will be the position of Govern-
ment servants who have retired on
31st December, 1981? How much
amount will you pay them?

SHRI PRANAB MUKHERJEE:
When the total settlement is made,
that would alsp be decided,

SHRI EBRAHIM SULAIMAN SAIT:
May I know whether the Government
is eontemplating of merging DA with
the salary? Do the Government have
any idea to revise the wage structure,
so as to remove the present gulf bet-
weep Government employees and the
employees in the private sector?

SHRT PRANAB MUKHERJEE: So
far as the merger question is concern-
ed, as I have already indicated, certain
suggestions have come from the emp-
loyees and from the Government also
certain suggestions have heen made
for their consideration. The negotia-
tion is stil] going on. That ig why I do
not want to commit myself cither
way.
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SHRI PRANAB MUKHERJEE: Se
many observations have been made
but I woulg not like to react to the

observations made by the hon. Mem-
ber....

DR. SUBRAMANIAM SWAMY:
First of all, I congratulate you on
being appointed as Finance Minister.

SHRI PRANAB MUKHERJEE:
There you will not object to my
answering the question.

MR, SPEAKER:
uiq gA® A0 7ff F T E
FaT |

Should be stand invited?
DR. SUBRAMANIAM SWAMY:
sure.

SHRI PRANAB MUKHERJEE: So
far gz this limited issue of DA instal-
menis and merger of DA with pay
upto a particulay level is concerned,
we are having discussions with the
representatives of the employees and
as the discussions are inconclusive, it
would not be possible for me to make
any commitment now. It is not cor-
rect to say that the employees’ rep-
resentatives have totally rejected it.
There is g difference of gpinion. .
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SHRI PRANAB MUKHERJEE: I
am not talking of victimisation, That
iz absolutely out of this question.

In regard to the arrangement which
we shall have tg enter into with the
employees’ representatives, there are
two views among the representatives,
of the employees’ unions, But it is
not correct to say that it has been re-
jected by them.

MR, SPEAKER: Question Hour is
over,

WRITTEN ANSWERS TO QUESTIONS

Import of Coconut Qil under spurious
names of Engine Qil eic.

*4, SHRI V. S.
VAN:

VIJAYARAGHA-

Will the Minister of COMMERCE
be pleased tg state:

(a) whether Government are aware
of the fact that large scale import of
coconut oil under the spurious names
of engine oil, lubricating oil ete, is
being done by cerlain firms in Bom-
bay;

(b) whether this oil iz being sold
in the market as edible oil; and

(c) if so, steps taken to check this
malpractice and action taken against
guilty persons?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI SHIV RAJ V. PATIL): (a) No
specific instance has comg to Gov-
ernment’s notice o far,

(b) and (e). Do not arise.
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“Income Tax Survey’

*5. SHRI HARISH KUMAR GANG-
WAR: Will the Minister of FIN-
ANCE be pleased to refer to the
reply given to Unstarred Question No.
4464 on 18th December, 1981 regard-
ing “Income-tax Survey” and state:

(a) the progress made in complet-
ing the survey;

(b) whether Registered Medical
Practitioners and transportors have
also been included in the survey: and

(¢) whether Members of Parlia-
ment on whose raising the question
or writing letters  Government are
able to bring to book the tax evadors

are paid the wusual reward given
in such cases?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a)
The Income-tax Authorities in Delhi
are currently making survey of busi-
ness premiseg and hope to complete it
by 31-3-1982. During the current year
21040 premises have been surveyed
till December, 1981, The survey of
remaining areas will be taken up
thereafter.

(b) While conducting the survey in
a particular area the Registered Me-

dical Practitioners and transporters
are also covered by the Survey
Teams.

(¢) Yes, Sir, in accordance with the
normal Rew atd Rules,

Agreement with E.E.C.

*G5, SHRI R. P. DAS: Will the Mi-
nister of COMMERCE be pleased to
state:

(a) whether the EEC would start
negotiation with India and conclude
an agreement with it  within the
frame-work of the Multi Fibre
Agreement;

(b) what are the salient features
of the Multi Fibre Agreement; and





